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O R D E R 

08.08.2019   Learned counsel for the Appellant prays for and is allowed two 

weeks’ time to file rejoinder-affidavit and will state as to whether the appeal is 

confined to be on behalf of one of the employee or all.   If it is confined to one of 

the employee, then it is to be shown that the Demand Notice u/s 8(1) of the ‘I&B 

Code’ reflected the name of the employee with claimed amount and default and 

the same has been reflected in the application filed u/s 9 of the ‘I&B Code’. 

 Post the case ‘for Admission (After Notice)’ on 27th August, 2019  at 10.30 

A.M. before this Bench.  
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